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of the E~port Promotion Counci's a re gene ~ 
.rally fo)lowing Government rules. There 
are, however,.- certa,in departures from these 
rules in a few cases. Government is taking 
sui table steps to ensure tha t a II Export 
Promotion CounciJs follow Governmen t 
Rules in the matter of Pay & Allowances 
etc. No standing orders for the E.P.Cs 
have been framed nor is any such proposal 
under consideration of tbe Governmeat. 

Constitution of Pepper Board 

3695. DR. SUDHIR ROY; Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether there is a proposal to set 
up a Pepper Board for increasi ng the pro· 
duclion of black pepper, an imponant 
exportable commodity ; 

(b) if so, the details therec,f ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) No, Sir. 

(b) and (C) It bas been decidt:d to Sl.!t 
up a Spices Board for the overall develop­
ment of export of spIces including pepper. 
The txisting cardamon) Board and Spices 
Export Pronlotion Council wi II get merged 
in the proposed Board. 

[Tralls/ation] 

Tax evasion worth crores of Rupees by 

changing brand name and prices of 
Cigarettes 

3696. SHRI KALI PRASAD PANDEY: 

SHRI SHANTI DHARIWAL : 

\Vill the Minister of FINANCE be 
pleased to state: 

(a) whether his attention has been 
drawn to the news item appearing in 
'Navbharat Times; uf 9th July, 1985 cap­
tioned. "Cigarette Ka Nam Va MuJya 
Badal Karoron Rupaye Ki Kar Cbori" 
(Tax evasion worth crores of rupees - by 
changing ·braod name and pricos of ciga. 
rcttes) ; 

(b) j f so, whether Government have 
taken any concrete acti~n against the 
owners of firms mentioned therein and 
other cigaret te companies for tax bunalinl 
in various ways and for sellinK ciaarettes 
at higher prices; 

(c) if so, the State-wise details there. 
of ; and 

(d) if not, whether any effective steps 
arc proposed to be tattn in the ncar 
future? 

TH~:: MINISTER OF STATE IN THE 
tvllNlSTRY OF FINANCE (SHRf 
JANAROHANA POOJARY): (a) to (d) 
Some complaints regardiDg evasion of tax 
by cigarettes companies including the new. 
i tern referred to in part (a) of the Question 
have come to the notice of the Govern· 
nlent. The rates of excise duty on ciga­
rettes are specific. The slabs of specific 
du ty ha ve b~en fixed wi th reference to the 
adjlJ~ted sale price of cigarettes. Therc are 
some reports of sales of cigarettes in retail. 
at prices higher than those printed in viola­
tion of the provisions of the Standards of 
\Veights and Measures (Packaged Commo­
di tie~) Rules, 1977. The enforcina agenci.s 
for these rules are the State Governments 
and the Union Territory Administrations. 
Instructions have been issued to tb. 
Central Excist! field formations not to 
approve the brands of ci&arettes which are 
hardly distinguishable from one ahother. 

Transactions being done throu&h 
benami firms and benami accounts parti­
cularly those at Kanpur mentioned in the 
news item have been referred to the concer­
ned Commissioner of Income-tax for 
appropriate action under the law. 

[English] 

Appointment of NOD-professional as Hea", 
of Rubber Board 

3697. DR. VIJAYA RAMA aAO: 
Will the Minister of COMMERCE. N 
pleased to sta te : 

(a) whether Government have decided 
to put a nOb-professional member of I.A~~ 
service as head of the Rubber Doar4 : .... 




